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' ORDER_(BY CIRCULATION)

STR<Adige,VC (A):

Perused the RAJ
'Zﬁ Thegrounds contained in it do not bring it within
the scope and ambit of section 22(:3) (r) A:T:Act.read wi th
Order 47 Rule 1 CPC under which alone any order/decision

of the Tribunal can berevieued%

3e - In the guise of én RA 3pplicant has sought to reargue
the entire case which is not pénnissible in law, as has
been Held by the Hon'ble Supreme Court in A:T:Sharma Usa'
RéPuShama & Orsd AIR 1979 SC 1047 as also in Chandrakanta

- & amother Vs.f shekh Habib AIR 1864 SC 1372 and Thungabhadra

Industries Ltds' Vsd Govts of AP AIR 1964 SC 173723
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